IN TH: CENTAAL ADMINISTRATIVE TIIBUN
PRINCIP AL BENCH

OeAe No, 278/ 19
New D:1hi, dated the 3th March, 1y

Hon'ble Mr.N.V.Krishnan, Vice Chaizmani-)
Hon'ble Mr., B.3. Hegde, Membe r{Judicial)

A-l/224, Pashim Vihar,
New 2lhi

«.. Applicant
(By Advoc ate MS Shashi Kiran )

Ve rsus

L. Union of India
through the Secretary to
Gove rnment, Ministry -of Information,

& Broadcasting, New Delhi

2. MS. Viml a Bhalla
OoSoDo (News)

Dbordarshan, Mandi House,

New Bplhi

3. Secretary, ,
Union Public Service Gommissicn,
dholpur House, N/Delhi

.o Respondents

ORBRER{ORA

(Hon'ble Mr, N.V.Krishnan, Vice Ghairman (~))

W have he ard the leamed counsel “or the

& n
plicant, The grievance  that the second responnt hus
P g {

allegedly bean appointed as Director General, wordarsh.n
as would sppear from the newspgper report at an. 1.
The prayer in this case is that the applicuont should be

considerad for promotion to the post of Virector Genzral '
. @ showt d_
{Doo 3 arshan) and the gppointment of Respondent do,. -

¢



v

2. This case ceame up for the first time
'

on 10.2,199%. 3ince then there have been 4 h2crings:

y .
Wz have been asking the leamed counsal for the

cpplicant to produce the relzavant
Recruitment Rules in this benclf asnd to establish

that the gpplicant has a claim to be censidersc

3. Joday, the learned counsel druws -cur

_ L.
attention to the documents she 2= filed, SHe s%ates
that the Recruitment Rules to the post is govemned
by Doo rdarshan -Grade A and B posts Recruitment
Rules, 1982(Ann.A.17) Thes Rules state that the
post of Director General will be filled up by the
promotion of Additional Di rector General (ADG) with
2 years service in the grade, failing which by
hmmotion of A.D.G; who has 5 years service in
the grade of A¢D.Ge and Dy . Director General
combined together.The post held by the applic ant
at present is Deputy Director General (Doordarshan)
to which he was appointed by thé order dated
8.10.1993 (4n .A.15) ., Obviously the applicant
does not have such experience and prima facie

he is not eligible for consideration.

4. The burden of the application is that
in pursuance of a judgment of the Tribunal in a

batch of three OAs, including one filed by the

aplicant delivereq o0 24.9.91(Ann.A | to the OA)

U R e o e e b e mmen e e . B P
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the gpplicant would & quire necéssary eligibility if

3=

that judgment is properly implemented. It is stated
| @

that the respondents have not given fully efrect to
that judgment. The s are only conjectures and hope s.
As of today, the applicent is not even eligible for

consiceration. He cannot , there fore, have any grievence

even if Respondent -2 1s actually appointed.

5. The re fore, the application has o cause of

action and the applic ation is not maintaingble anc 1s

Jb, T

dismissed.

Membe r{J) Vice Ghai mmen {4)

sk




